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13111 hrs,

COMMITTEE ON PETITIONS

Mmures of ForTy-SECOND TO
FIFTY-FIRBT BITTINGS

SHRI JAGANNATH RAO: (Chatra-
pur): I lay on the Table Minutes of
the Forty-second to Fiftv-firsy sitting
of the Committee on Petitions,

STATEMENT RE. MICA AND SHEL-
LAC

13.11} hrs

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHAYAYA):
Mr, Speaker, Sir, Export of mica was
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canalised through Minerals and Metals
Trading Corporation with effect from
January, 1872, and Mica Trading Cor-
poration (MITCO) was set up, as a
subsdiary of MM.T.C., with effect
from June, 1974, This Corporation ir
the specialised agency for handling all
work pertaining to mica trade. Helping
the weaker sections of mica Industry
ungd trade is one of the important ob-
jectives of this organisation,

For achieving this particular objec~
five such processors, dealers and mune
owners who have been in the export
trade in the past and whose exports
during any one of the last three years
had not exceeded Rs. 7.5 lakhs are
treated as weaker sections of the trade.
There are about 400 to 500 processors,
dealers, and mine owners in this cate-

gory.

With a view to helping these sec-
tions, formerly MM.T.C. and now,
Mica Trading Corporation, has been
purchasing mica from them for export.
During the period from April to Octo-
ber, 1974, it has purchased, on an aver-
age, about Rs. 43 lakh worth of mica
per month from these small producers,
and MITCO’s purchasing operations
have not been affected on account of
inadequacy of funds. Also, MITCO
makes these purchases on a non-diseri-
minatory basig from all processors eic
in the category of weaker sections.

13.15 hrs.
[Mr. Seeaxer in the Chairl.

Floor prices of various grades ol
mica are determined on the basis of
their availability for export and de-
mand from foreign buyers. These floor
prices were last revised for different
grades in February, 1974.

A few years ago, exports of No. 6
loose splittings had dwindled and the
mica products made from these split-
tings were meetings with serious com-
petition from synthelic substitutes. In
order to meet this situation, export
duty of 40 per cent ad valorem
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levisble on these splittings was
reduced to 20 per cent ad walorem
with effect from the 31st March,
1869, and further to 15 per cent
ad volorem from 1st January, 1973.
The floor prices for thig grade
has also been raised twice, by 10 per
cent from the 1st January, 1973, and
further 20 per cent in February, 1974.
The exports of these splitlings have
now picked up. These floor prices are
under constant review with a view to
ensuring a fajr return for the proces-
sors and mine owners and an even
flow of exports. Government would
thus be seen to be paying adequate at-
‘ention to the question of promoting
the export of thus category of mica.

A Liaison Committee has been set
up by the Mica Trading Corporation to
deal with day to day problems of ex-
post of processed mica. Both big and
small ‘mica mine owners, processors
ang dealers are represented on this
Committee, The sclection of représen-
tatives was made by the traders them-
selves. Full participation of mica
irade has thus been secured on the
Committee,

Exports of processed mica declined
mn 1973-74 on account of delay in finali-
sation of contracts by certain important
buyers, but have shown an upward
tiend in the first half of this year.
They have risen from 10,484 mitric
tonnes valued at Rs. 4.04 crores in
April to September, 1973, to 18,740
tonneg valued at Rs. 10 39 crores in the
corresponding period this year.

As regardg shellac, a sudden increase
in shellac export prices was witnessed
during 1973-74. While the average price
realisations of hand-made shallac and
machine made shellac were Rs. 8000/-
and Rs. 8,715/ per ton during 1872-73,
the unit value realisationg during 1973-
74 on an average were Rs. 24,216/- per
ton for hand-made and Rs. 20,000/-
per ton for machine made shellac. After
taking into account the recommenda-
tions of the Shellac Export Promotion
Council and the price trends in the
Pecent months, the minimum Export
Price of shellac of various types was
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revised with effect from 30th May,
1974,

The Minimum Export Price of hand-
made and machine-made shellac has
always been kept at the same level.
The tolal shellac content of the two
types ia the same. If the price of man-
made shellac is kept at a lower level
than that of machine-made shellac, this
may result in an unnecessary losg of
foreign exchange to the country. We
expect that machine made shellac will
automatically fetch a higher price from
foreign buyers because of its superior
specifications. In fact, during 1973-74,
a ton of machine made ghellac fetched
about Rs. 5,000/- more than a ton of
man-made shellac.

The mmpact of a higher Minimum
Export price has resulted in increased
exports of shellac both quantitywise
and valuewise, During the period
April 1974 to October 1974, exports
valueg at Rs. 14 crores have been
eflected and orders of about Rs. 4 cro-
regs are reported to be pending with
exporters. This can be compared with
the total exports of 1973-74 which were
of the order of Rs. 13,40 crores in
value only. The quantily exported
during 1973-74 was 3115 tong as against
exporis of 4050 tons already made in
the curient financial year upto October
1974. ~

Higher earnings consequent on the
fixation of a higher Minimum Export
Price create conditions for better pri-
ceg to be given to stick lac growers,
since all stick lac comes to primary
markets from the growers. It is then
solg through brokers to both the man-
made and machine-made shellac manu-
facturers.

Government appreciate the need to
review the Minimum Export Price of
Shellac from time to time, having re-
gard to all relevant circumstances. It
is hence proposed to set up a Standing
Advisory Committee on Shellac Trade
consisting of mechanica] experts, re-
presentatives of the trade, Ministry of
Commerce and the concerned State
Governments to advise the Central
Government from time to time on the
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need and scope of such revision and
other relevant aspetts,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, May I ask
a few questions?

MR. DEPUTY-SPEAKER: One
question on shellac and one question
on mica.

SHRI CHAPALENDU BHATTA-
CHARYYA: It involves four lakh
families.

MR. DEPUTY-SPEAKER: It may
involve. I am not disputing this, But,
there are cerfain Rules. We have to
run this House according to certain
Rules. When I am here, I will run
the House according to the Rules. If
you think that you have many more
things to say and that you are not sa-
tisfied, then resort to some other pro-
visions of the Rules.

SHRI CHAPALENDU BHATTA-
CHARYYIA: There is no remedy.

MR. DEPUTY-SPEAKER: I permit
you two questions, one on shellac and
one on mica. If you do not want to
avail yourself of that I will go on to
ihe next item.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, I have always sub-
matted to the ruling of the Chatr, how-
ever hamstrung I may he. Firstly, I
would like to know, has the policy led
to increase in production or drop in
production of mica from the mines and
what has been the shortfall in regard
to export of mica compared to the en-
ticipated export? How and why, the
Mica Exporfers’ Association which
comprises of the largest number of
exporters has been deliberately by-
passed in favour of the so called Liai-
son Commuttee so that the Liaison
Committes may rubber stamp the func-
tioning of the Managing Director there.
1 would also like to know whether all
these have led to large scale unemp~
loyment over the 72 mile long mica
belt in the districts of Giri@ih and Ha-
zaribagh? This is about mica. About
shellac, T would like to know, whether
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the internal prices of sticklac have
crasheq after the fixation of minimum
export prices of shellac on 30th May,
1874, when with majestic impartiality
the Commerce Ministry fixed the prices
of hand-made shellac and machine-
made shellac at par? If so, whether
this crash in sticklac prices available
to the consumer will or will not re-
sult in unduly cutting down of the
sticklac producing trees?

PROF. D. P, CHATTOPADHYAYA:
Sir, as the figures indicate and as has
beep pointeq out by my hon. friend, it
is a fact that mica production in the
last six or seven years has somewhat
come down. The reasons for the fall
in production are (a) mgh cost of pro-
duction and (b) synthetic substitutes
are beinrg very much used in the
forlign countries....

MR. DEPUTY-SPEAKER. Mr. Shas-
tri, why not go to the lobby and

talk? You are distracting my atten-
tion.

PROF. D. P. CHATTOPADHYAYA:
Thardly. Sir, because of the huge slock-
piles in the USA, our mica has been
rather uncompetitive in the world
market. and therefore, production n-
centive has some what come @own, re-
sulting in lower production. It is a
fact. I am not disputing 1t. But be-
cause of that, we are taking appro-
priate measures. Ag I said, we have
formed this MITCO, Mica Trading Cor-
poration to look after the interests of
the weaker gections of the mica indus-
try, processors and dealers.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Have yoy defined it?

PROF, D. P. CHATTOPADHYAYA:
I have said in the body of my state-
ment.

SHRI CHAPALENDU BHATITA-
CHARYYIA: Six monthg after it came
into operation.....

PROF. D. P. CHATTOPADHYAYA:
In the statement, I have given the defi-
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pition, which are the weaker sections
of the mica trade. About shellac pri-
ces, I know the problems in regard to
ghellac and I had the privilege and also
the occasion to discuss the problem

with the hon. Member outside the
House. Sir, one of our objective is to
carn more foreign exchange from ex-

porting our shellac. The shellac con-
tent in man-made shellac and machine-
made shellac being identical, we try
{o fix their prices at the same level and
if we make any distinction between
the two levels, that is, lesser price for
man-made shellac than ihe machine-
made shellac, then, there is a tendency
among exporters to treat the floor price
as the ceiling price resulting in loss of
foreign exchange.

indicate, as [
statement, that

Therefore, figures
have quoted in my
both volume-wise and value-wise
this new price we have fixed of
shellac has yielded good results for
the country. This is one aspect.

The second point is whether this
policy is adversely affecting the poor
shellac collectors and growers at the

primary market level. That problem
is being looked into.  Apprently,

from the figures because of the rise
of export, both volume-wise and
value-wise, it suggests that intake
from the primary market has also
not gone down. But this point has
been brought to our notice, among
others, by knowledgeable people
like Shri Bhattacharyyia. We have
set up a committee which will go
into the matter, consult State Go-
vemment representatives and trade

(Amdt.) Bill
representatives and knowledgeable
people like my hon, friend, and we
will see that not only higher export
earning but also grower interests are
taken into account.

13,26 hrs,

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL

APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI LILADHAR KOTOK] (Now-
gong): I move:

“That this House do appoint Dr.
(Smt) Sarojini Mahishi to the
Joint Committee on the Bill fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limita-
tion Act, 1963, in the wvacancy
caused by the resignation of Shri
Niti Raj Singh Chaudhary”,

MR, DEPUTY-SPEAKER: The
question is: £

“That this House do appoint Dr.
(Smt.) Sarojini Mahishi to the
Joint Committee on the Bil] fur-
ther to amend the Code of Civil
Procedure, 1908, and the Limitation
Act, 1963, in the vacancy caused by
the resignation of Shri Niti Raj
Singh Chaudhary™.

The motion was adopted,



